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O R D E R 

09.01.2020  At request of Learned Counsel for R-1 and R-2 for filing 

Reply, the matter is adjourned to 05.02.2020.  

 The Reply can be served well in advance to the learned Counsel for the 

Appellant and in case the learned Counsel for the Appellant is desirous of 

filing any Rejoinder, the same can be filed by them.   

 

   
     [Justice Venugopal M.] 

      Member (Judicial) 
 

 

 
[Kanthi Narahari] 

Member (Technical) 
 

 

 
[V.P. Singh] 

Member (Technical) 
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